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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 17,.1.2003
By order dated 1,5.2002, this Oed. was
disposed of by this Trimanal, with the . following

observations and direction,

“  Inview of the experience of +* ;
the Applicant in Navodaya Vidyalaya
Samiti, itself, the Respondents are
hereby directed to give due consi-
deration to the case of the Applicant
(and his experience) in giving him
an employment in any Gr.D post as and
when any vacancy is made available

in Navodaya Vidyalaya Samiti and

that too in giving due relaxation

to his overage",

By filing the present Misc,Application
(MeAe1110/02) the Applicant has prayed for a
further direction to Respondents to provide
him an employment in any Greup D pest, Since
such a direction was given to Respondents on ..
1.5.2002; nco further direction is warranted,
However, the Respondents are hereby called
upon to provide a Group-D employment to the

Applicant as against the next available

vacancy in future,

MeArel1)02 stands disposed-of  af ter
ppserig

hearing shri B.3.Tripathy, learned counsel for

Loagpned _
the Applicant and Shri 3.Behera, ,\éfgdnf.standing
Qe

Counsel /\f orﬁthe Respondents,

Send copies of this order to Respondents

and free copies of this order be given to the

Caunsels of both sides,




